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reason that even if a child commits 
the highest crime which can be con-
ceived of in society, he will not go to 
an ordinary court but will go to a 
child:en's court. That provision has 
been made only because of this and 
that, I think, is the most progres~ve 
measures as far as I see. In no coun_ 
try does this provision eXlist, not even 
in Sweden from where examples were 
given by han. Members. They make a 
difference between serious and ordi-
nary crimes. When a child has com-
mitted a serious crime, he is sent to 
ordinary courts. Otherwise he is treat-
ed by ch'ld welfare boards. There_ 
fore I think we have gone a step for-
ward in this di reetion. I would assure 
hon. Dr. Aney that we would keep the 
moral, which he ha; pLaced before us, 
continuously in front of us. It is that 
spirit in which this Bill will be imple-
mented. 

He raised a question with regard to 
the definition of begging. We have 
listed ali these things, namely, singing, 
dancing fortune-telling, performing 
tricks or selling articles. Where was 
the need to have the word 'otherwise' 
when we have listed ali these acti-
vities, he asked. It is necessary be-
cause these people who exploit 
children are very ingenious. They can 
always find out all kinds of methods 
end means in order to evade this law. 
In fact, one hon. Member gave the 
instance of putting up of national 
flags. That i8 one way in which they 
try to squeeze money from people. 
That is not listed here. It is not possi-
ble to list all kinds of possible activi-
ties in which children may indulge or 
may be asked to indulge by people who 
exploi: them. Therefore this word 
'otherwise' is necessary. 

Dr. M. S. Aney: Do I understand 
that the hon. Minister feels that the 
word is to be interpreted as, whet is 
known in law, ejusdem generis, name-
ly, things of the se.me kind or nature? 
Then he can say so. 

D". K. L. ShrimaIi: That is the pur-
pose. He also raised the question a,90 
to why there should be the word 

(Amendment) Bm 
'depraved'. I think we understand all 
these words, namely, 'immoral' drun-
ken or depraved life'. When people 
lose all noble instincts, when they 
beome perverted, they are not only 
immoral but they also become deprav-
ed. When they lose all the good as-
pects or values of human life, they be-
come depraved and r think it is right 
that children should not be associated 
with such people. It is with that view 
that this has been kept and I do hope 
that the lew will take proper account 
of the type of persons who are deprav-
ed, drunken and immoral. 

With these words I would like to 
thank the House again for having 
given such !:Ood support to this mea-
sure. We have introduced two im-
portant measures. One is for provid-
ing compulsory education for children 
and the other is this Children Bill for 
~gleet"d and delinquent children. 
Both these measur ... in my opinion are 
a bie step forward. 

Mr. Chairman: The question is: 

uTha t the Bill be passed." 

The motion W'lS adopted. 

13.45 hrs. 

TELEGRAPH LAWS (AMENDMENT) 
BILL 

The ~ister of Transport and Com-
m1lDieations (Dr. P. Subbarayan): 
Sir, I move: 

'''niat the Bill fw-ther to amend 
the Indian Telegraph Act, 1885 and 
the Indian Wireless Telegraphy 
Act, 1933, be taken into conside-
ration." 
This is a short measure in order to 

make the law applicable to television. 
A certain doubt was raised in the 
mind whether television is included in 
the Act as it exists. We did feel that 
it did, but as a matter of act out of 
caution so that there may be no doubt 
about it we have introduced this 
Amendment Bill. We have taken ad-
vantage of this Am .. ndment Bill to 
amend section 7 also to make it mor .. 
clear. 
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Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Indian Telegraph Act, 1885 and 
the Indian Wireless Telegraphy 
Act, 1933, be taken into consi-
deration." 

Shri Muhammed Elias (Howrah): 
Mr. Chairman, Sir, I have no criticism 
to make on this Bill, but since this 
Bill relates to television and because 
this Ministry is going to tax those peo-
ple who will possess television sets, 
this Ministry also should see that tele-
vision works properly and people also 
get the benefit of this. At the same 
time I sOOll make certain suggestions 
towards the end of my speech. When 
the rules are framed this Ministry 
should also consider inclusion of one 
or two suggestions of mine so that tele-
vision and the work of the staff who 
will come under those rules will be 
improved. 

Television has recently been intro-
duced in our country. It was done 
only on the 15th September, 1959. 
In our country now only 76 sets are 
there and there are only two half-
hour programmes. From the 23rd 
of this month another half-an-hour 
programme will be added to these. 
There is only one station in Delhi 
with a radius of 121 miles. 

Television is a very important thing 
in the modern age. It is one of the 
biggest media to teach and educate 
the ordinary masses. In this modern 
age most of the big countries, for ins-
tance, USA, USSR and many countries 
in Europe, have got television network 
throughout the country. Thousands of 
television sets are possessed by people. 
Even students in schools could be 
taught through television. I OOve seen 
with my Own eyes how it is done in 
Moscow University. 16,000 television 
.sets have been given to students who 
stay in the University itsell. If any 
student cannot attend the class due 
to ill-health, he will be able to 
attend the class through his television 
set. Chemistry, physics, science, 
'everything could be taught through 
television. But it will take a 'long 

time to reach this stage in our coun-
try, namely, to teach and educate 
our people through television. 

But the little that we possess now 
and the work which is going on in our 
country is not at all satisfactory. I 
shall say a few words about the work-
ing of television. For instance, the 
programme executive, the producer, 
the script writer, the assistant station 
director and the staff artistes, who are 
all very highly paid, do not have the 
qualifications to run television, be-
cause it is a highly technical thing. A 
man who is to run this must have ex-
perience of films, the theatre, acting as 
also of broadcasting. But the officers 
who have been given the cOOrge to run 
television, do not have these qualifica-
tions-they are given very high sala-
ries to run thi~s a result of which 
the little number of people of Delhi 
who possess television sets are not at 
all satisfied with the programme. The 
'cameras which our Television people 
pOSsess are four only and the stage is 
'very small where three cameras cannot 
'be worked. Three-dimension pictures 
cannot be taken here, ,by two cameras 
only. If the stage had been a little 
bigger, three-dimension pictures could 
have been taken and relayed to the 
,People. This is not there. The Pro-
gramme executives and producers use 
the same artistes every time. It be-
'comes monotonous to the people to see 
the television programmes. 

The high officials who are recruited 
are not recruited through any com-
mittee or the U.P.S.C. They are arbi-
trarily taken as high officials and are 
given high salaries. But, they are not 
able to run the television properly. 
That is why I suggest that when the 
rules will be framed, not only the 
,technical staff, but these officers also, 
for instance, the Programme execu-
tives, Producers, Assistant Station 
Directors, should come under the rules 
and some sort of an examination 
should be there, so that they must have 
some qualification to run television. ' 
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At the same time, the programme is 
now for four hours-from the 23rd, it 
is going to be four hours a week. It 
should be ir.creased. We do not pos-
sess vidio-tape-recording Vidio-tape-
recording system is absolutely neces-
sary to run television. Because, in the 
stage everything cannot be done. By 
this vidio-tape-recording, pictures, etc. 
can be taken from all places and 
they can be televised from the stage. 
People could have an idea of every 
important event of our country. The 
Ministry should see that the' vidio-
tape-recording system is introduced as 
early as poS'ible. 

Just as the radio is becoming more 
and more cheap and at least the mid-
dle class people are able to buy a radio 
set, the Government should try to 
make easily available television sets. 
I do not want to take much of the time 
of the House. I only request the Min-
ister to see that when the rules are 
made under this Act, just as the tech-
nical staff will be coming under the 
rules, the programme executives, pro-
ducers and other staff also should come 
under the rules. 

Shrl D. C. Sharma (Gurdaspur): 
Mr. Chairman, I think, with this Bill, 
we are ushering in the age of televi-
sion in our country. Of course, tele-
vision has been going on in our count-
ry for quite a number of months. But 
this Bill legalises and makes legiti-
mate the use of television in this great 
country of ours. Our Prime Minister 
was responsible for ushering in the 
atomic age in this country. It re-
dounds to the credit ot the Minister of 
Communications, Dr. p. Subbaravan to 
bring into being this television age. 

Of course, I must admit that the 
teleTision system which we are having 
at present is not very adequa1e. It is 
alH imperfect in many ways. But I • 
do believe that it was an act of cour-

1695 (Ai) L.S.D.-G. 

age to undertake television even on a 
pilot project basis. I think it was 
made possible with the help of Phili»" 
and Co. and it was on account of them 
that we are having this television. 
Television is a great thing in the west-
Hll countries. But it is not an un-
mixed blessing. I have watched some 
of the television shows in the U.S.A, 
U. S. S. R. and other countries 
of the world. I have felt that some 
of the television shows that I saw were 
such as Were not conducive to civic 
consciousness. The organisers of the 
programme might not have meant it 
like that. But, somehow, the impres-
sion that is carried by the audiences 
is quite different. In the U.S.A. there 
was a complaint that school students 
and college students did not attend to 
their studies. This is a complaint that 
I he~rd in other countries of the world 
also. They were all the time watchmg 
the television shows and it was VEry 
difficult to take them away from the 
television shows. Therefore, I believe 
that while television is to be giv~n 
adequate backing, some of the object-
tionable parts that are found in other 
countries should not be put into opera-
tion here. 

Just as the broadcasting programn1Ps 
serve two purposes, education and 
entertainment, so also, the television 
programmes will serve both the pur-
poses of education and entertainment. 
It will give education that is whole· 
some. It will give entertainment that 
is pure. There should not be televIsed 
shows of boxers, boxing and all this 
kind of thing which smack of violence, 
crime, and sex. If they are there, ins· 
tead of improving the taste of the pub-
lic, they will degrade the taste of the 
public. If all these things are there, 
instead of becoming a medium of edu-
it will become the medium for the 
corruption of the manners of the peo-
ple. 

There is prOVlSlon in this Bill for 
prescribing rules for the qualiftcaUon 
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[Shri D. C. Sharma] 
of persllns who are going to be employ-
ed in the establishment, Illaintairling or 
working the wireless telegraph systenl. 
Th~ are going to have examinations 
also. They are going to have fees also 
charged from them. I think all these 
are inevitable consequences of this Bill. 
But 1 would submit very respectfully 
that the examinations to be conducted 
for this purpose should be such as will 
allow as large a number of admissioru; 
as possible. No irksome regulations 
should be made for' this examinatioll 
which militate against a large number 
of students taking part in the exami-
nation. I also hope that the fees will 
be kept as low as possible. There has 
been a tendency in this country for 
some time past to raise the fees gra-
dually and sometimes it becomes very 
difficult for poor and talented people 
to sit for these examinations. I hope 
that, while prescribing fees, the per 
capita income of my country will be 
taken into account and the fees will 
not be prohibitive. At the same time, 
I hope, while the Government is go-
ing to have examinations, the Govern-
ment will also provide for the training 
of such persons. Training is necessary. 
I do not know what a·gencies the Gov-
ernment is going to employ for the 
training of these persons who will be 
qualified to work the television sys-
tem. I hope attention will be given 
to that also. 

I know there has been a drive in my 
country for producing cheap radio sets. 
Of course, the time has not come for 
us to produce cheap television sets. 
It would take some time before we are 
able to do that. I feel that the Gov-
ernment should keep this long term 
idea also in its mind. Unless we have 
cheap television sets, the population 
in this country will not be properly 
served. 

The han. Member who preceded me 
gave some details about the pro-
grammes that are being televised in 
the Delhi television seb. I qree witb 

some of the comments that he bas 
Dftered. I have read in the 
papers, and have also my-
self seen, that the televisioll 
programme sufters from lack of 
variety, sufters from dead montony. 
It does not give the people the kind 
of fare expected f1I. it. There seems 
to be a clique for managing the show. 
To become popular, it should try to 
obtain new talent all the time. It 
should not be the close preserve of a 
few persons coming from one State 
or the other. It should be thrown 
open to all the talent available in 
India. 

India does not lack talent of any 
kind. In the film industry, for ins-
tance; our country has produced 
talented actors. I think in the tele-
vision world also we should be able 
to produce performers who can bring 
international appreciation. Unfor-
tunately, what is happening is that 
this television business has become a 
kind of clDse business. I hope these 
things will be avoided, and the public 
will get the kind of television that 
it wants. 

14 hrs. 

There was criticism in the press 
that the programmes are more 
pompously serious than enter--
entertaining; they suffer from a kind 
of seriousness which is boring to the 
person who takes to television for 
relaxation. I hope this will be looked 
into. I know the programmes are not 
under the Ministry of Transport and 
Communkations. but under the Minis-
try of Inform.ation and Broadcasting. 
but snice this Bill has come to lega-
lise and make legitimate the coming 
in of the television age, I hope all 
these thinfS connected with toelevi-
sion will be taken into account. and 
India will prDl1'ess as much in the 
fleW of television as in the field at. 

• ftlma andbroadcaatinC and other fields 
of mass media. 
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intelligence of any nature by 
wire, radio, visual or other elec-
tro-magnatic systems." 

~~~lft~~tTf~ I 
~<fum; 'lif ~ ~ ~ ~ : 

"A system of telecommunication 
for the transmission of written 
matter by the use of a signal 
code." 

"A system of telecommunica-
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sounds.'· 
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"A system of telecommunica-
tions set up for the transmission 
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sounds," 
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"Mr. J. C. Mathur, Director-
General of All-India Radio, an-
nounced in New Delhi On Thurs-
day that AIR· proposed to set up 

56 new transmitters within one 
year, bringing the total number 
to 115." 
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Shri Kalika Singh (Azamgarh): The 
introduction of television in India 
must be welcomed for a very special 
reason. In India we have got the 
highest illiteracy, and in a country 
where the people are not literate, the 
medium of education is often the 
radio, or television or cinema or 
some such thing. 

In regard to the importance of tele-
vision, we just read in the papers that 
the whole American election was· in-
fluenced by the direct talks that the 
two candidates had on television. 
Four or five such programmes were 
arranged in the U.S.A. and the two 
candidates had face-to-face discussion 
on important subjects, and the people 
of USA were given an opportunity 
to hear and assess the merits of the 
two candidates directly. It was the 
medium of television that helped 
them, because all the newspapers 
there are connected with this party or 
that party or they have got their own 
independent opinions. 

Even in India the speeches of the 
Prime Minister of India are not re-
ported just as he wants them to be 
reported, because there are papers 
which have got the capitalist back-
ground, there are other papers which 
have got the leftist background, 
and, therefore, the same 
speech of the Prime Minister is re-
ported in dilferent wayS in dilferent 
papers. Therefore, it is of prime im-
porta nee in India at least that what-
ever cur leaders say should be cor-
rectly conveyed to the people of India 

as a whole. About 80 to 85 per cent., 
and in fact, I may say, even 90 per 
cent. of our people depend upon 
some intermediate agency. That 
agency may be the newspapers or it 
might be mere persons who just 
convey in the villages anything they 
please, or even that the Prime Minis-
ter has expressed an opinion 
tha t a province will be given t. 
Pakistan or that he has said that GoT-
ernment are going to introduce this 
or that drastic legislation in Parlia-
ment. In this way, wild rumours are 
publicized and our public are just 
carried away by such propaganda. 
Therefore, in India at least where we 
have got such high illiteracy, it is 
very essential that the Government of 
India should be prepared to spend any 
amount, even crores and crores for the 
dissemination of proper information, 
through AIR and through television. 
I know the limitations in regarll 
to television, because television set5 
cannot be set up in all the villages in 
a1] the States. because the range of 
transmission is very limited. If a 
television transmitter is established 
in Delhi, it will not telecast for more 
than 20 or 25 miles round about. 
That is the limit. So, there will have 
to be regular relaying stations 
throughout India, and these wilJ cost 
our exchequer a very high amount. 
Government should make prOVISIOn 
for that. But, anyway, it should be 
the duty of this Parliament to pro-
vide as much money as possible for 
the television and radio programmes, 
because these media are the only 
means of serving the masses at laI'ge, 
or otherwise, the whole democracy 
may topple down because )f the mis-
information carried throt.gh so many 
agencies. 

Television is also G v"ry good medi-
um for recreation and for so many 
other things. I am not welcoming tele-
visiOll here for recreational purposes. 
In England, USA and elsewhere, tete-

• vision is important as a recreational 
medium. In England C·'~!j' thirtl or 
fourth family has I:ot a television set, 
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and now they are doing away with 
radio. They just sit round the hearth 
and hearing the television programmes, 
and they see sports and everything 
else on the television screen. I am not 
concerned with that aspect here in our 
country. I do not w=t that Indians 
whould have recreation at the cost 01 
the country. I want television in our 
country in Grder that our democracy 
JXIII.Y grow. Television and radio bein& 
very important from this point of view, 
any amount of money should be pro-
vided for this purpose I am conscious 
of the fact that the Ministry of Trans-
port &lld Communications is not can· 
cenaed with all that. That is the busi-
ness of the Information and Broadcast-
ing Ministry, and this Ministry has 
only come forward with an amendment 
of tile Indian Telegraph Act and the 
Wireless Telegr~ Act to enable the 
people -to helve licence for television 
sets. So, the limitations of this Minis-
try apart, I would, however, submit 
that the point should be carried 
through that we must have television 
in India for the carrying on of demo-
cracy. 

Dr. P. SllINarayan: I do not think 
I could add much to the debate, 
because the person really concerned 
with this is the Minister of Information 
and Broadcasting. I shall naturally 
convey to him all that has been said 
about programmes etc. 

I think our All India Radio pro-
grammes are as good 6S could be had 
anywhere, and, therefore, I do not 
think people need complain that th@ 
Information and Broadcasting Ministry 
ere not doing what they should do. 

Of course, the television programme 
is only at its beginning. I am sure 
hon. Members understand that it will 
cost a good deal of money before there 
is a network of television programmes 
all over India. It is being tried ROW 
in a small fashion, and of course it 
will increase, if more and more people 
get interested in television and want 
to see television propagated in the 
proper manner. 

(Application to India) 
RepeClI Bit! 

Therefore, I would content myself 
with saying that hon. Members have 
dealt with this matter in a very com-
prehensive fashion, no doubt, with 
which I am not really concerned, but 
I IIl1l sure my hon. colleague the Minis-
ter of Information and Broadcasting 
will go through the debate that has 
taken place and see what they can do 
with regard to this. 

Mr CIIainnaB: The question is: 
"That the Bill further to amend 

the Indian Telegraph Act, 1885 and 
the Indian Wireless Telegraphy 
Act, 1933, be taken into considera-
tion." 

The motion was adopted. 
Mr. Chairman: There are no amend-

ments to the clauses. 
The question is: 

'That clauses 2 to 5, clause I, 
the Enacting Formula and the 
long Title stand part of the Bill". 

The motion was adopted. 
Claoues 2 to 5, clause I, the Enacting 

Formula and the lonl1 Title were ad-
ded tG the Bill. 

Dr. p, Subtlarayall: I beg to move: 

"That the Bill be passed". 
Mr, Chairman: The question is: 

"That the Bill be passed". 
The motion was adopted. 

14'28 Ms. 

BRITISH STATUTES (APPLICATION 
TO INDIA) REPEAL BILL 

The Minister of Law (Shri A. K. 
Sen): I beg to move : 

"That the Bill to repeal certain 
statutes in their application to 
India, as passed by Rajya Sabha, 
be taken into consideration". 
This is a very formal matter pur-

suant to the recommendations made by 
the Law Commission in respect of cer-
tain British statutes which are stilI ap-
plicable in India. The Law Commis-
sion has recommended the repeal of 
these statutes. So we have formally 




